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The applicant who was working as Divisienal
Commercial Superintendent Noarthernm Railway,Allahabad
was allotted a Bunglow in tke Railway colony. The applicant
was retired from service on 31.8.1981 . As per the a!lagaiiur
of the applicanszhis only sonm died- prematurely . the

then Minister passed an order of re-appointment of his

services at"Allghabad in the month of November,1981, but

P - i the _R‘,@_;Myaﬂgafd did not communicate the said order though
R s, _abd - uaﬁ,g-p%g,gaﬁt; cnrtlmecl te. wait for it. The
- P Wic’ﬁt’ a*'i.SD *app=lad for retention of the said.bunglow
. i 1.‘; %‘l . ".-.il

% -
which was in his poseession, but a letter was sent to

e the appllcant in the month of Movember,1981 for vacating
= - _ﬁm‘ﬁ- """w‘ A

the 'said bonglow ings: were also started against the
P

appl iemew for unauthorised occupasition of the bunglow under

2 the Public Premises Act .and an ex-parte order was passed

ess-¥n 16 .8.1983. The applicait.filed am appeal agaimst the

- lll _w8X-parte order .and the appeal was allowed.

applicant voluntarily ga'e the possession of the bumnglou

But the

"on 19.9.1983, The applicant applied for issue of post

fetirement railuay pass in his fayour as admissible under .

rules vide his application dated 26.10.83 but the respor



~ but the same ceabat be applied on the applicant as
.'. '7ﬁh shou=cuse was given to h&n.-kaa;&uﬂh-thﬁ iﬁiaé%éé&

the D.R Ms, Norchern Railway dat ed 29.18.83 is ilks_hﬂf

without jurisdicstion and cannot be mainbairﬁblg,-*5~ﬁﬁﬁﬁﬁli

retention of premises cannot be inter-alia with the

cancellation of the statutory right of the railwuay amplnyﬁﬁi
the statutory right of a railuay employee cannot be taken
auaf;by such circular. Accordingly this applicatien
deserves to be alloued and the order passed by D.R.M..

?{ ' | Northern Railway dated 29.10.83 is quashed and the respondent
Eéﬁhfv are directed to release the previous and future passes
&}€¥ of the applicant without interlinking the matter with th;

A possession of the banglow which was in oceupation of the

g applicant . No order as to costs,

Member (A Vice-Chgirman .

24t h Februazz 1992kAl1d.
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